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Report
MR. DEPUTY-SPEAKER: The
question is :
“That this House agree with the

Seventeenth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the 13th
December, 1967."

The motion was adopted.

MR. DEPUTY-SPEAKER : Bills to
be introduced. Mr. Inderjit Malhotra.

SHRI S. C. SAMANTA (Tamluk) :
Sir, on a point of order. I would
like to draw your attention to Rule 26
which says that for Private Members’
Business 2 hours shall be allotted in a
week. To-day we have been informed
that only for half-an-hour the Private
Members’ Business will be conducted.
But you have the power to extend the
time so that the Private Members® rights
may not be taken away. That is my
request,

MR. DEPUTY-SPEAKER : When
this matter came up, as I could under-
stand, it was referred to the Business
Advisory Committee. If representatives
of the Parties had pleaded that some
other time should be provided instead
of this, it would have been done. You
have every right to appeal or make a
representation to the Business Advisory
Committee. But I am helpless in this
matter,

=it ST e - (F9E)  IW-
e wEed, N g gm e A @
EUREER IS SRR RO E (i
2, fafoqig cearged +9Y oF W A
3 FT IT A A T7T N E 1 %9
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MR, DEPUTY-SPEAKER : When
that report was presented and adopted
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by the House, you ought to have raised
your voice of protest. Thefe you have
failed. I am sorry that opportunity you
have missed. Now I am helpless. We
will now proceed with the business.

=t wETER e a2 foe F1
qTE?

MR. DEPUTY-SPEAKER: You
have failed there. Before it was adopt-
ed, that was the time for you to have
raised this, not now when the report
was adopted by the House. I cannot
help it now. You can take it up later.

15.34 Hrs.

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omission of section 312)
SHRI INDER J. MALHOTRA
(Jammu) : I beg to move for leave to

introduce a Bill further to amend the
Indian Penal Code, 1860.

MR. DEPUTY-SPEAKER : The

question is :

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted.

SHRI INDER J, MALHOTRA : I
introduce the Bill.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of sections 3, 6 etc.)

st g0 Wro aTETW (ATR) : #
A& FIO § fF dag qgeq daT-waw
afufraw, 1954 F ot @vveT 4
a frdas w1 3w Y Y et &
Ciol|

MR. DEPUTY-SPEAKER : Motion
moved :

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

15-12-67.
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[Mr. Deputy-Speaker]

‘“That leave be granted to introduce
a Bill further to amend the Salaries
and Allowances of Members of Par-
liament Act, 1954.”

SHRI S. M. BANERIEE (Kanpur) :
Sir, 1 want to oppose this Bill,

The motion moved by Shri Baru-
pal is for leave to introduce a Bill fur-
ther to amend the Salaries and Allow-
ances of Members of Parliament Act,
1954. This is not the first time that the
hon. Member has brought forward a
Bill of this nature in this House. He
had zrought forward a similar Bill

earlier also, but that was subsequently
withdrawn by him.

»ff Qo W0 FTEATH : JUTLET TR,
g famd ) oo A A afad

IJUETE WERY : TH TR AT TEL

qFd, afew a— F )

SHRI S. M. BANERIJEE :

I opposc
the introduction of this Bill,

ot wax A @ (foee @17
Hg.:g.l.ﬁ,n ;Tg’f, “m ﬁ“

SHRI PILOO MODY (Godhra) :
Sir, people do not allow you to speak
the type of Hindi that you know. That
is the trouble.

ft e fagry arendyt : (FETwYR)
IR FEIG, X AAAT §1E,
oY areare, oo fawr & syaedTi #
AUAN §U  BleT A1 aFeq A7 WG,
T frgel & ST sgaeard ?

SHRI S, M. BANERJEE :
the introduction of the Bill.

ot 9o W0 aTETTW : »ft it g
T &, 99 § dar a4 § i o
a-die gfam FR_IFAE

1 oppose

DECEMBER 15, 1967

Bills Introduced 7388

sft s s (afw ) < A
FIEg Y o W R cesag el |

MR. DEPUTY-SPEAKER: Shri
Barupal will get full opportunity to re-
ply to the objection. But let Shri S, M.

Banerjee raise his objection at the intro-
duction stage.

SHRI PILOO MODY : But he cannot
oppose it at this stage.

SHRI S. M, BANERJEE : 1 rise to
oppose the introduction of this Bill which
has been brought forward by Shri
Barupal.  This is the second time that
he has brought forward a Bill of this
nature.  Under this Bill he wants some
more concessions for the Members of
Parliament. He is the Robert Bruce of
the Congress Party and he is never dis-
appointed. He goes on bringing forward
some picce of legislation of this type
every now and then. The reason for
my opposing the introduction is this.

In clause 3, he says that section 6(1)
of the principal Act shall be substituted
by a new sub-section. Hc wants the
words ‘first class’ to be substituted by
‘third class’. I welcome that. But
what more does he want? He wants
that his wife also should get a sleeping
berth, and for the other family mem-
bers he wants a sleeping berth. Kindly
read the provision .

TSHRI RANDHIR SINGH (Rohtak):
He can only speak now on the admissi.
bility of the introduction. But he is
talking on the merits of the Bill,

MR. DEPUTY-SPEAKER : That is
true, but . . .

SHRI RANDHIR SINGH : Under
the civil law, it is inadmissible.
SHRI S. M. BANERJEE: I have

a right to oppose the Bill,

MR. DEPUTY-SPEAKER : He has
a right to Taise an objection at the intro-
duction stage. He has already inti-
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mated to me. A Bill of a similar na-
ture was sought to be introduced and
that had been negatived before, and
the hon, Member has already referred
to that point, Let hon. Members have
some patience now, and let us finish this
in five minutes.

SHRI NAMBIAR (Tiruchirappalli) :
His objection 1s to a separate sleeping
berth for his wife.

SHRI PILOO MODY : One wants
a separate one; the other wants to use
the same one, cach according to his
choice.

SHRI S. M. BANERJEE: 11 only
want one choice, The amendment
says :

“Every member shall be provided
with two free non-transferable third
class sleeping berth railway passes,
one in the name of the member and
one in the name of his/her spouse,
as the case may be, and in the case of
a bachelor, widow or widower mem-
ber, one non-transferable third class
sleeping berth railway pass in his/her
name and one in the name of his/her
attendant which shall entitle his/her
attendant to travel with the member

anywhere in India”.

He has not stopped at that.
says in section 4.

He

“After section 7 of the principal
Act, the following new sections shall
be inserted” . . .

ot ®o ATo frardt (3fem) | e
™ K FE A 9T yrEewT § Ay
afEHz F ok | TH AAT 49 A A
AN FEE?

MR. DEPUTY-SPEAKER : At the
initial stage, he has intimated his ob-

leCtlon to the very principle of the Bill.
He is perfectly entitled to do so.

SHRI S, M. BANERJEE :
their worry,

I know

What does he want to insert after
section 7 ?
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“JA, A member shall, after the
completion of his two full terms as

a member of Parliament, oonsecu-
tively or otherwise, be entitled to re-

ceive a pension in the same manner
as is admissibie to a Central Govern-
ment employee on his retirement”.

This is socialism, according to him.
Then section 7B :

“Every member shall be entitied to
rent-free accommodation of a uni-
form type ‘IV' with free telephone,
furniture, water and electricity and
other amenities”.

He has not defined ‘other ameni-
ties’,
AN HON. MEMBER : Food also.
SHRI S. M. BANERJEE: Then

there is section 9 which he wants to
amend.

“In section 9 of the principal Act,
in cl. (f) of sub-section (3), for the
words “postal facilities”, the words
“free postal facilities” shall be substi-
tuted”,

In this country, even today when the
index figure has touched 205, Shri
Morarji Desai while replying to a ques-
tion put by an 'hon. Member yesterday
asking whether the DA would be in-
creased because Government had pro-
mised that they would if the index
touched 205, he said ‘The matter is
under examiaation’. And here is a mem-
ber of his party, of the same party of
which Shri Morarji Desai is Deputy
Prime: Minister and Indiraji is the
Prime Minister, when we are talking of
austerity and tightening of the belt to
government employees .

MR. DEPUTY-SPEAKER : It is a
private member's Bill. It has nothing
to do with Government. It is on his
own intiative that he has brought it for-
ward,

SHRI S. M. BANERJEE; I only
plead with the Congress benches and
those Ministers and request them to
oppose the introduction of this Bill
(Interruption). Shri K. N, Tiwary is



7391  Bills Introduced

[Shri S. M. Banerjee]
senior to me. If it were an apprentice
like Shri Randhir Singh, I could under-
stand such interruption,

My objection is that when we are
getting enough, when compared to
other people in this country, we should
not attempt to seek more monetary
benefits like this,

AN HON. MEMBER: We are
getting more than enough.
SHRI S. M. BANERJEE: Even

today I have to pay Rs. 420 as tele-
phone bill. I know that my Union will
support me in my stand that we should
not pinch the pocket of the people.
They will oppose the Bill tooth and nail.

SHRI RANDHIR SINGH: [ am
going to oppose Shri Banerjee.
MR. DEPUTY SPEAKER: There

is no provision for a debate now.

ot T g« &Y 99 F1 HF FoIer

fzg qx ¥ F fag ? F o AT
g g 7

MR. DEPUTY-SPEAKER : No de-
bate now,

SHRI RANDHIR SINGH: How
are you discriminating between one
member and another ? He is saying

something; I want to say something
else.

MR. DEPUTY-SPEAKER : He who
has intimated his objection to a Bill
will get an opportunity to oppose at
this stage. The Mover will then reply.
I am sorry I cannot deviate from the
rules.

sft ot fag : 2faq, sav gfam,
YA IAHT T FJILY ? AT IS
g q o fradr w7 v g, R
A9 AR/ N W A A ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) rose—

MR. DEPUTY-SPEAKER :
cannot be any debats now.

There
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I have already said that it is on his

own responsibility that he has sponsored
the Bill,

I have already said that.
a Government measure,

SHRI RANDHIR SINGH rose—

MR. DEPUTY-SPEAKER :
resume your seat.
beyond my capacity.
you.

it Tonefe fag ¢ oo A St

MR. DEPUTY-SPEAKER : Whea 1
have told the Law Minister that he
cannot intervene, how is it possible ?

ot ToreR fag : &7 fafaeex, fafieet
g1 AN aTERE | FawgwH?

MR. DEPUTY-SPEAKER : This is
something for which you are unneces-
sarily taking the time of the House.

This is not

Please
This is something
I cannot permit

SHRI RANDHIR SINGH ;: * * *

= 9o Ao qrEaT : #fimw, W faa
Faet A S fadg fraT 8, A A aEd
g wxm A G N F S
T I F ) 9T &Y 1954 § 7 fa=
@ g WY RN fqdw frar, 64 &
T a9 ot R 1 3@ faw #F e
A g oAt fe o wgrw arfr §
wETATS, ... (wawm) ...
NI Fow Gar W ST R
i IRE W fawdF s aw
Teg 5 an o2 W G @A
AT F ARG | oFaT & aw
IO 9N & 9 FE A 1 afeT
faeex doff g 99 9% | 3@ TR
EFad oo & g0 d gwe AT
& A NHT dwmer WY A wm g
AFT FIAATTE | AR A I ¥
dar famar | Jg afae @ oA a &
fard w1 A o oY gy
N A AT AT FE | TR T WY

***Not recorded.
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wir amd § fe o ot et @
fred § a8 oot Feiegedr ¥ A
SFET & S R 9Ty 9d-Eg w9
T @A frw A T §, el &
fagaw qres WY 7Y 7 § 1 faerelt
MRqrt TN agaga AT AT € |
TR q Bifsar & W g 9 fead )
E 1 I S

ot &o WYo T : faeg® T w7
R &) I QT Ae aw T

TR

! Qo WYo TeAT® : W AT TfET
T W1 | 3T Fr ST 9T Foor FT FAT
AfgQ | IR TATHATE FY AT W7 FE
&7 wit T ol ? @y feranie § ow
% e a1 § §q7 AFT OF TF w@eET
Frar A T aRd . . . . (vwem) .
maﬁ}mf‘gtrswsﬁrﬁﬁn wmfaa
FEFATE N ... (srxarw) .

A7 faw wwoETE imﬁmﬁf
qaitaTeY AEY & 1 g AT & ATy How
TWE |

g =Y 2w T a8 7 v ¥
¥ qTy OF qdz AT qF AT FIRT
Fare ®1E fagar ger &, 9@ OF
gw ®E g g Q1 §az & A
2 A FTarafa § ¢ e gwrd
g g AT A &, N g q@ AN
qrdY § a7 g7 Y § ot 39 7 fady
Fvg ? I H Ay F@ § faeex
FwY, &9 1 o AT mfgw

=Y o HYo FANI : 31T T ATZT ATH

€t wet e (FrEdafan)

I HEEY, AT A SHACAT F WA
RN gt | a7 faw o A wFaT )
foam & aqex ag s A @wm
- I (wrawm™)

SHRI S. M. BANERJEE: On a
point of personal explanation, Ho has
made a sweeping charge.

MR. DEPUTY-SPEAKER: On
this procedure, no point of order no

reply.

ot 7y e (F7) : o wARO
e wafadystg §

ot A TR o WERY,
fram 69(1) Fag 2 -

“(1) A Bill involving expeaditure
shall be accompanied by a inancial
memorandum which shall invite parti-
cular attention to the clauses involv-
ing expenditure and shall also give an
estimate of the recurring and non-
recurring expenditure involved in
case the Bill is passed into law.

“(2) Clauses qr provisions in Bills
involving expenditure from public
funds shall be printed in thick type or
in italics: . . .

o7 g fawr 319 F avew &, T Ay
eﬁat,:....

MR. DEPUTY-SPEAKER : I have
listened to you. I do not want to waste
the time of the House. So far as the
financial side is concerned, there is the
financial memorandum,

ot @y foamd : ow 97 ) 0w fae
qfw ?

oY A KAG : THRIH A 9T E,
T ™A A T T
MR. DEPUTY-SPEAKER ;: That is
all right. That will be taken note of.
I am now going to put it to the vote.
It is for the hon. Minister to give leave
or not.

oY AN GAAW . STE WEIEY,
AT HR TH H TEIA F7 a0 §,
waw A s fmiwrae ) &)
qg famr QA el w1 QR Y W @
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[t ot F)
-a @R <% amwar w@few
Fowm 2 iR 7 @ § wrEawe
e €

MR. DEPUTY-SPEAKER : 1 have

given my ruling, Will you resume your
seat, please ?

SHRI S. M. BANERJEE : A perso-
nal explanation, Sir.

MR. DEPUTY-SPEAKER: One

word only.
=Y Toree faqg ¢ ATq AN ATIHY WY

Cic o B St R
MR. DEPUTY-SPEAKER: For
Heaven'’s sake, do not do it. It is a

personal explanation. An allegation has
been made,

SHRI S. M. BANERJEE: Mr.
Deputy Speaker, Sir, a serious allegation
has been made in this House. Shri
Barupal in his wisdom has mentioned
certain sweeping remarks. First of all,
he said :

gqfrga & dar 99§ R a dm
|E

Division No. 11]

Ahirwar, Shri Nathu Ram
Amat, Shri D,

Ankineedu, Shri
Arumugam, Shri R, S.
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Baswant, Shri

Bhagavati, Shri

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
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I do not mind that. At least, it is
established that they do not take
money from Birlas. That is onc
thing.

The second thing that he said s :
fren &t o 2 5 awdr &
@

I may say that in Kanpur I stay in
a rented house, which has two rooms
only, at Rs. 48 only. I can sassure
him—] throw a challenge to Shri
Barupal—and if he can establish that
I have a koti in Kanpur or I have
any property anywhere in the countiy,
any inch of land, I am prepared to
resign.

SHRI PILOO MODY : May I ask
one question? Is there any virtue in
taking money from the poor rather than
the rich ?

MR. DEPUTY-SPEAKER: The

question is :

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Members
of Parliament Act, 1954

The Lok Sabha divided :

[15.58 brs.

Bhola Nath, Shri
Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rupnath
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Dalbir Singh, Shri

Das, Shri N, T.
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Dasappa, Shri Tulsidas
Dass, Shri C.

Deb, Shri D. N.

Deo, Shri R. R, Singh
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhrangadhra, Shri Sriraj Meghrajji
Dhuleshwar Meena, Shri
Dipa, Shri A.

Dixit, Shri G. C,
Dwivedi, Shri Nageshwar
Esthose, Shri P. P.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.

Gowd, Shri Gadilingana
Gupta, Shri Lakhan Lal
Hazarika, Shri J. N.
Heerji Bhai, Shri

Hem Raj, Shri

Jadhav, Shri Tulshidas
Kasture, Shri A. S,
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar Ali
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishnamoorthi, Shri V.
Krishnan, Shri G. Y.
Kureel, Shri B. N.

Lutfal Haque, Shri
Madhok, Shri Bal Raj
Mahida, Shri Narendra Singh
Majhi, Shri M.

Malhotra, Shri Inder J.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Masuriya Din, Shri
Meena, Shri Meethal Lal

Mehta, Shri P. M.
Minimata Agam Dass Guru, Smt
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mody, Shri Piloo
Mohammed Imam, Shri J.
Mohinder Kaur, Shrimati
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Naidu, Shri Chengalraya
Naik, Shri G. C.

Nayar, Dr. Sushila

Nihal Singh, Shri

Nirlep Kaur, Shrimati
Oraon, Shri Kartik
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijaya Lakshmi
Parmar, Shri Bhaljibhai
Parmar, Shri D. R,
Parthasarathy, Shri

Patil, Shri Anantrao

Patil, Shri Deorao

Patil, Shri S, D.
Pramanik, Shri J. N.
Qureshi, Shri Shaffi

Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhani Das, Shri
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri

Rane, Shri

Rao, Shri Thirumala
Reddi, Shri G. S.

Reddy, Shri Ganga
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Roy, Shrimati Uma
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Sadhu Ram, Shri . Shiv Chandika Prasad, Shri
Saha, Dr. S. K. i Shivappa, Shri N.
Saigal, Shri A, S, . Shukla, Shri S. N.

Sankata Prasad, Dr,
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sinha, Shri R. K,

Sinha, Shrimati Tarkeshwari
Sonar, Dr. A. G.
Sonavane, Shri

Sen, Shri A. K, Supakar, Shri Sradhakar
Sen, Shri Dwaipayan ' Suryanarayana, Shri K.
Sen, Shri P, G. , Tapuriah, Shri S. K,

Sequeira, Shri :  Tarodekar, Shri V. B.

Shah, Shrimati Jayaben
Shambhu Nath, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri

Tiwary, Shri K. N.
Tula Ram, Shri

Uikey, Shri M. G.

Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, Shri Ramesh Chandra

NOES

Banerjee, Shri S. M.

Barupal, Shri P, L.
Bhagabad Das, Shri

Bharti, Shri Maharaj Singh
Fernandes, Shri George
Ganesh, Shri K. R,
Janardhanan, Shri C.

Jha, Shri Shiva Chandra
Kachwai, Shri Hukam Chand
Katita, Shri Dhireswar

Karni Singh, Dr.

Kripalani, Shri J. B.
Lakshmikanthamma, Shrimati
Laxmi Bai, Shrimati
Limaye, Shri Madhu

MR, DEPUTY SPEAKER: The

Menon, Shri Vishwanatha
Molahu Prasad, Shri
Nahata, Shri Amrit
Nair, Shri Vasudevan
Nambiar, Shri

Ramani, Shri K.
Sambhali, Shri Ishaq
Sanghi, Shri N. K.

Sen, Shri Deven
Sezhiyan, Shri

Sheth, Shri T. M,

Shiv Charan Lal, Shri
Siddayya, Shri

Virbhadra Singh, Shri
Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

st To HYo FTENH : IITSTH AFTT,

result of the Division is: Ayes 138;
Noes 31.

The motion was adopted.

& @ faw # yRqT ST E |




